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a
Joint ommittee Ins ection Re ort

Hon'ble National GreeD TribuD.t lCentral Benthl

tlhopal Order Dated 01.02.2022

1. ,isrzer tuised in thi! appliutian is ilbgal lth'ities oI Non'

.4pplicant hot 4'6 ehgased in the process oI ,ta"ltlttch ihg

Pyolysis Oils. BldcL Cofton Scnp Wires, DicR I Oil and othet

altied b!-ptutlucls vhich ale rcsuLts ol placess oJ Prrcl,st' rhe

Pyrclfsis lt dewlatili.atior) Prccess i: the ther|rl
decortPositia, aI haterlah at elevded ternPetdt t's in an nlerl

1tthasPhetc tt intulws o change ofcha i.al.artPosilio '

2. Ihe nalLk of h1d!$y vhich is engaged il the Prc'as af

Pyrb\is b h@ardaus o%l ca s6 lukd'abilitt b nk cka'
enviran lenl ih the icn1i\ The octiriq thlits highl!

cotcimgdlictcancet ca$i a Pollutant sth 4t Pol))clclic
arahatic hldtucarbans (1"1H), .lia h Itrc6 and oxitle! af
nitrogen fiich dre extreneh hanttful10 the resPnubt!,ateh

3 The ncheckettand rtrlboto L.d Pro&s utue akal br the Nan'

ApPlicd na. 4-6 arc @ hetdous h notute lnl the prcPerties

in tha ricihitt) are lacinS lot ol.a$an dePositian on n1e svlotes
re nhg in detoiolation oJsd i.

1 /1S bstahtial qwstiah o:lenira nEit has bet r rdised'

I

0riginal Application No.

0s/2022(cz)
Machal Singh Vs Madhya Prad€sh Indrslrial

Development Corporation Limited & Ors.

Hon'ble NGT (CZ). Bhopal in OA No 05/2022 vide irs order drted

A1lO2l2O22 \n the mter of "Machal Singh Vs M.dhva Pradesh Indust'ial

Developmenl Corpo.dtion Limited & ()6 " directed under p,.a L l- l, 'r. 8 & 9

Ee' J-'



N,'ne ol' Il.trr\(nlarn u

l. ShriNrrottam Bhargnv!
ADM. Monnr. M.P

2. Shri shivlal Sh.kle
SDM. Morena. M.P.

Shri Milind B. Nimie

Cenidl Pollution Con\al Baord,

Reliohal Dh'ectotute BhaPdl MP

One Reptesentdtire oI
Ma(lhya Prudesh Pallttion

Sh Rishidj Singh SenSar

Modhw Pgdesh PaU ion Canhol Bodrcl.

R.Bionat tllr e- G\ niot. N\ P

,'n:n.r..rion d-r u-0J'0r- sDV Vor(' ' r.prc'rnrrr'.!
MPPCB were presenr. WhereN on iDspectioD d.le 16 03 2022 ADM Moren'u'

sDM Moren. and representalive of MPICB wcrc present

8 tve.leen ilj$t and Ptoper to constittla o co jttee

ca^^tins afJ

(i) Dislrict MaSittute Morc@ (M P')

(i, Reresentatile of Centrdl Pallutiah Boad, BhaPal(M'P')

(iii) Representotiw ol state Pollution Baatd BhaPdl IM P )

g. The co liuee is ditected to subttit d lact ol and action tdken

repa \tithin 6 veeks- The rcPort in the ldttet is Jile'l bv the

ca,lhittee by edail dt ngtczbbho- tP@Eov tu prckrublv in the

fdhl ol sedrchable PDF / OCR SupPott PDF and hot in the

Iofl of indge PDF. The Stdte PCB *i be the Nodalaeencv.for

coaldinol ian dnd lag ist ic srryort

With.eference to above orderofllon'ble NGT da€d 0l'02 2022 a

joint committee consjsling of officials of Dhr.io Magistratc. Morcna CentEl

Pouulior Conrol Boaid, Bhopal and M ?. Pollulion Co.trol Board condu'red

," I".p""i"" 
"r 

th. ."n* "; 
dated 4i' Mtch 2022 dd again on 

'l'|led 
l6'h

M ch 2022. Tle Members ofJoi Committee who ca(ied out inspection arc

l

V



As per ordet a fadual and action taken rcport lr's to be submitted after

visilin8 the siLes mentioncd in petilio. in cse number 05/2022 (CZ) ofM'chal

Singh vs Madhya ?radesh Industrial DeleLoPment Corpomtion Limited & Ors'

(A) OBSIRVATIONST

o N! 610, o&ri d /. np hd,n.hrhdo.-ltun.ri,, L.h,itd & o.s

r9

l- The.joinl comminec has visited .ll thte uni$ ofNon_Applicanr no' 4_6

named Nrs Clob.l Bio Fuels, MA Shree Ranr Rubber lndustries & M/s

Slar Biotueh Private Linriled. AIl rhree unirs arc sn ated in lndusr'ial

AraBanmore, Disl.id Morcna sd were seen closed and non operalional

onthe day ofvisiB daled 0403.2022 md l6 0l2022' l'rodudion activirv

in .ll three unjts was closed md no workers indulged in poducltnl

activiries were seen in faclories. Verv l lc mw matcridl and Products

\rcre in stock. Eleclricily conlections oi all three unils rverc alrc'dy

discolnected by M.I Madhya Kshetra vid)ut virran Comp'nv Limited'

Only singlePhase connectionswere lilc tbr inr*nal lighllrrs in dre pldl1s'

Display board having details ofindustLv likc n'ne idrlt\s o\nernanre'

product name e1c. $ere not ins(rlled bl industies dr hcroq nrair gatc

All three fetory prcmises rvcre secn properll cleuned and plant und

machinedes also painled @d mainlained propedv.

2. Cooele Sile localion hap showing all three Non'ApPlicant units is

enclosed d Annexure C_1. Dhtdncc of drese three units liom ncaresr

rcsidontialarea h about 500 to 700 mereE.

3. Photographs lakcn during inspection of units oI Non_Applicanl no' 'l'6
ale enclosed asAtr.€xure C_2, C'3 & C_4.

,1. Dctails ofreprsentative o I all Non_APplicant no 4_6 prcsent during lisit

> Shri Dilip Bansal- Uncle ol Prop e1or Shri R'hul Bansal-

repr6ented M/s GlobalBio Fuels

> Shri P yanshu Bansal, Propriclor, .epr$enled M/s shiee Ram

> Sh.i Nikhil Agrawal dd Shri Pr.nod Agrawal. Director

rep.esentcd MA StarBiol els PrivaleLimited.



Plot no C-ll, lndustrill Area Rrninorc-

A lVH-:t 0. 12.2024

Facilities for !rcces
tetrlpcrature dnd pressure

One Sensor and OieAlamr sYslen

Ts,, RcJcroA ul'.JIrJ!irt 1r M I .xrh

1\. AuLrnnalic Pl-C Svncr iDsrll.d

Fire hydrant.nd $alersrohge t nk

Tyre Procesed Oil - I 3 50 TPA

Carbon Bldck 1050 I'PA.

SlcclWirc Scnp-4to1PA

Prelidinary dnd Physico'Chcmicdl

ftannent bascd ETI olcaPa.ilY 5 KLD.

TreaEd wastc $akr is reuscd in scrubbe.

.gain N makeup Nalr.
For Heating Furndces Emhs,on _

Thlcc Waler Sctxbbe$.

For Crrbon fl.ndlitrg- Closed Chamber

at tr.nsfer poilts (old cstablishmcnl) &
onc scew conlelor & one carbo!

storagc silo (new esr.b lishnrcnr.

Air pollurion confol

Products ed produclion

NuDbes of reacto.s and

r,tEnlrsof M ideqivr"MPh

4D

s. The b.ief description md legal slatus oi all the Non Applicxnl is

summari4d as under as per reco s alailable h Rcebnal OIIce, M'P'

?ollution ConttuI Board, Gwalior:

2012

Facililies ibr deLecdon of
any leakage oI
flamDrable vapous tionr

EliluenL treatment

\---
U



(:loser Dtection Urs l
.Prcventiol 6d Control of l']ollurion)

;d 1974 & u/s 3l A oi llc Air

ror PJrollsis Rcrclnr! _

lnd CoDrrol ol Pollt(ion)
Ac(. l98l issu.Ll on ll
NITI'CB

c6

Pbr no. C-i Indusrrill Arca

AW 14.01.201.1

H-14.01.2023

PLoducc and Production
Carbon Bl.cI 1400l l'A
Slecl Wirc Scrap_600 Tl'A

!(r Tl,^

Th.ec lkacloE ol clpdcii)

Facililies 1or Proccs
tenpcrutNe and Pressure

Fr.iliries lir dciectlon o I

fghring Iirehldr.nL and lt.lcr slltragc ttulL

any leakage of
ammable vapoum liom

Numbers of reocloN an

used in healing fum.ccs cs litl & excc$

gases flaled through larnrg stack'

Fugirnc Emhsiun conrrol in slrting
shed Shcd equrPp.Ll \! h mi{ rozLcs

srpporting

M/s Shrc. Ran Rtrbbcr Industrics

l0lE

\r



lmuent tredhsnt

Air pollurbn conftol

closei Direction Llh jiA o

Fur tfu.tirg Furn,c.\ ll'ni\s
Thee water Sfiubbcrs

For Carbon H.ndlilg' Clos€d Chamber

at t.insfer poinrs (old esldblishd.trr). one

Scre* conveyor & onc Carbo! srorage

silo (ne\! establish'nenr)

For Pyrolysis Relctots _ l'!rc gascs

used in heatins funraces rs iud & cxcess

gases flared &rcugh ilarinsndck
Ftrgitiv€ Emission control in tvorking

shcd Shsd equiP|ed $nh nrist nozzlcs

rljrcventioD and C.nrrol of l'oll!rrion)
Acr. 1974 & Uh ll A ol lhc Air
(Prevention and Colfol ol I']olLulion)

Act. l98l is$red on 21.0j:0ll bY

M/s Strr Biofuels Privrte Limited

MPPCR

Plot no. C 6. Idusrial Arc!

AW- 04.01 2024

lr,04.01.2021

Producrs and prcduclion Tyle Processed Oil_2500 TPA

Carbon Blaok 2200 1PA.

SteelWne ScruP'9000 1 l']A

Four tuJcr06 olcaPr.ll\ l0 MT exeNumbe6 of reacto6 and

o^l! o,z0z,qerdkd 0,02/I,;;;;; ; n"-i

!9

F6lGin6 6d Prrsico ct,enicat

rearmenl based ETP olcaPacirv i KLD.

Treatcd Waste {alcr is reuscd in scrubber

(-t0
(:1 I

'l

l0l7



lor AuromJllc PLC S)ne iosrallrd

TBo SensoB and Ole Alann sYsle,n

rr< hydd t 3.,-l \vrrer {,tr Lle r.0k

Prelimirar-v and Ih)sico_Che ical

treatmentblsed ETP olcapacity 5 KLD.

Trelred Waste wrter is rcuscd in scrubb*

aEain as mokeuP \aarer.

Elfluenr tcatment

Air pollution conaol

facililics tur derecrion ol

ror uc{ting rum.ccs Emissn'n -

For Carbon H.ndling - Closed Chrmb{
at tonsferpoints (old .stablishnreno. one

Sc.es & onc Pneumric con\eror slstcnr

& two Cmbon eorage silo hew

For Pyrolysis Reacron - l'!ro eascs

used in hcatins lumaccs as jiel & c\cess

gases 0ared thoueh l.ring stack.

Fugili!. [mhsion conhol n, ltorking
shed Shcd cquipped with .risl nozdcs

Closer Direction U^ l3A of The Walcr
(Prcvenlion and Conlrol ol Pollllion)
Act. 1974 & UA 3l A of The At
(Prevention and Conlrol ol Pollution)
Acr, l98l tsued on 23.01.2021 bY

Facilili.s for process

temperature and pressure

anl leakase of
flammable lapou6 ton

-

c 12

htunartsd ehrslsh v/s

rr



I
(Ll)

Iyrclysis plmts after obGining plols i'r

Industial Area Bnnnore tom MPIDCL lnd

conse undet 
-lhc Waler (PreverLion and

Control of Pollution) Act. I 974 and The A ir
(Prevcnlion rd conuol of Pollutio!) Act,

l98l fion N,IPPCR. Theelorc the plants mc

Non-Appli..nr no lr, !sr. h

ln t)rc t,)r llsrs n Jnts.INoi Lpp

Jrmosphere. llJlhcr ir rr

4-6 the Bases emi cd fion pvrol)sis reactor

are passcd through se.ies of co.dcnser

where ir is cooled down and Pttolvsis oil is

recolered. Rcdainirg B6cs arc P.dally
used !s fusls in hqting lurn.cc 1. hcat

caclors ed cxcess gases are buml through

fl e slacks conrpletely No gases arc venled

ksDes raised in th

applicalion is illeEal

acrivities ol Non-APPlicant

nos. 4-6, eneaged in the

proces of manufdcturing

Pyrolysis Oih, Black

C!rbo!, Scrap wires, Diescl

Oii and other allied bY'

products uhich ar€ results ot
proces of PYolYsis. The

pyrolysis (or

dcvolarilizrion) process is

the rhermal decomPosilion of
maleriah .t elclated

tempetatures in an inert

ltmosphere. It involves a

change ol chemical

The nature oflndustry shich

is eng.Bed in the prcce$ of
pyrolysis h hurdous and

causes vulnerabilitr lo thc

clean envirctrnenl in tre
!iciniry. The acrility emits

hielly carcinogenic/cancer

causinC Pollulant such ,s
polyclclic alomalic

oANo sD04 o d{iitri or^vMi.-i."u,,

ell

FACTUAL STATUS OF THD MAJORTSSUtrS RAISED IN

APPLICATION

On the basis of obseflation made bv Joint Commift'e the tirdual

status against the issues raised in petition on {hich status repo'1

soDght by Hon ble NCT dtough ord* dated 0l'02'2022 is

summdrizcd as below:

5.No.

2



hydrocarbons (PAH), dioxin,

lurans and oxides olnitrogen
which are exlrenely hmtul
to thc respiratory sYsten.

flddmablc and b mt conp

duriru opcrrli{ri .i lhc fhnrs

flare stacks lnd thu5 desrroY.d

Ambienl air qualitr' dd lugitive emission

monitoring ol industrics could lor be done

during lisit due to non operolion ol planls'

The prcscribcd enission limits can be lerilr

The undrccted and

unb.lanccd Prcces
undedlken bY the Non

Applicant no. 4-6 rre so

haardous in odlurc that $c
propenics in thc liciniiy are

iacing lot ol c.rbon

dcposition on rhc sufaces

rcsulrinjl h deterioEtion ol

produccd as ptrrdud / by_producL llandling

of this ca.bon black iDvolles vdious

opemrions likc tnnsltr ol ombon ftonr

reacior ro closed Pits. cxrboD baBging.

shiftinB ol b.-qs ro smrrge arcd. Ioading 10

transporl lehiclcs dc lhe Proccss ol
handling c!6on bhck h thc source of
fngilile e ission to some exlcnt. lhis

ca.bon bl.ck is somc\har sri.kv lraierial

and used priinarilr i. ink industies when

this .arbotr black paaicles reaoh 10 an)

surt-ace n leaYe . p*nndenr black Lint drcrc'

Thal's *hI thc prenrises.td sumunding ol'

$rch tyr. p)rolysis ptanrs mosllr" appearcd

To check the carbon lu8itile.fihsion morc

ere ively a mechanical / Pne malic

handling systcnr is rcquired. Non_ApPli.anl

no. 4-6 did not insrallcd such mechanicll /
pn.um.tic {arbon hlndlins svslcn in{pile
of various rcmindcB of the MPFCB. So

MPPCB issued closct dircction to nll three

Non-Applicanr no. 1_6 ryrc pvrollsis phnLs

"nder 
s€clion ll A of [he At (Prcvs1tio!

ald Conrol oi l'ollurnrn)  cL l9El and

!.der secrion ll A of rhc walcr

(?revention and Conrrol of Pollution) Ac1,

Iq74 on daled 21.03.2021. \

ln ryrc f\rob\s Pott$ ca.

7

tv



During visil ol joirt conmiflu- on daled

04.03.2022 md 16.012022 all thrce lYre

pydlsis phnB uere seen closed and .o
produclion aotivnics rvas therc. Llicr
issuance ofclosule direction bt MPPCB on

daled 23 0l.l02l all threc units improve the

pollutior conrol tlcilities sPecialjy lbr
c.rbon handling. Iloveler the process aDd

pollulion conrol deYic.s. carbon black

scrc{/picumrlic hlndlng sJslcnr oPerulion

lnd its elllciencl c.n be lerified dlring 01c

operalion olthe Planrs onlY.

Durine \ \'L ol
04.032022 rnd 16.031022 all three ryrc
py.ollsis planrs tlcre scen closcd .nd tro

Drcduction acli!ilies \'!s rhct.
Llectricirr connecrions of all lhrcc unils
*ere also dhconnecrcd b! MPMKWCL.
Thus clos{ direc ni is$red by Nll'PCB urc

conplied. ElecficiL) disconnecrion

cefiific.te issued bY MITMKVVCL.
Bsmore to all three unils nre cnclosed as

Atrncrure-Cl3,l4 lnd 15.

A shrus repod called lioto Civil Su€.on
Otlce Morcna rcgdding efled on hcahh of
public duc ro pollurion ol u.ils ol Brn]noe
indusl,ill rea. As per rcpon no $'ch per$n
.dmited lor treamcnl in hospilr . Copv ol
reporl is enclosed N Ann.xure C_16.

Amdavircllled lllnr all$ree indusq aboul

health status ofthei! workers arc enclosed as

Anh€xureC 17. 18 and 19.

Report on stock ol aw marerials and
product as on visit ol loint ConnnitLec are

enclosed os Annexure C 20,21 .nd 22.

loint CommitLec crlled upon workcls
medical irvesligatioD reporls. raw at.rial
purchse record and product sdle rccord

liom industries Fhich re not Prolided be

A Subsldlial question oi
ervircnnem h6 been raised.

|]9



(C) ACTION TAKEN REPORT}

Due to in adcquate cotopliee of consc,r condnion and SOP clos.
dircction have alMd} been ksued )y RO, MPPCB Givilior to all
Orcc units on dated 21.03.2021- On thc day of visil of JoinL

commnre dared 04.03.2022 ed 16.03.2022 all the ryd pyn ysis

industry fDnrd .losed and clcclricily conncclnln *8 also sccn
disconnected bI MPMKVVCL. 'l-lus eqnir.d actbn hd! alEady been
lakcn b) MPPCR {gainslalllhrc unis a.d closukliEcltuns havcllso
bco complrr.l h] clcckicil\ disonnetion ul Lhc unrL5

Narolta Bhdrgara
A ddi tiona I D b tkt MtrEis n'ak

Riht1j situh sensd

M.P. Poll ion Contul Ro@.1 C.zidl Polttion Contol Boatd,

2. Since all thrc units wcre closed duine Joint Commitrcc vhn,
the€tiJre perlbmmcc ol polltrlion control systcm aod mission
donib.irg could no1 bc done.

ea-

Sub Dieisiotul MaEiliate

*4,*P



Annexure C-1 

 

Google Map showing location of Tyre Pyrolysis plants of Non-Applicant No. 4-6 
Situated in Industrial Area Banmore District Morena (M.P.) 

 

 

 

        

 



 Annexure   C-2 

 

                                         Photographs of M/s Global Bio Fuels 

 

 

 

 

 

 

 

 

 
  

           Main gate of factory                                          Joint Committee Members 

 

 

 

 

 

 

 

 

 

 

                           Power cut from transformer near main gate of factory 



Annexure   C-2 

 

Photographs of M/s Global Bio Fuels 

 

 

                                 Non operational reactor / ETP Area of factory 

 



Annexure   C-3 

 

                                      Photographs of M/s Shree Ram Rubber 

 

 

                     

 

 

 

 

 

 

 

 

Main gate of factory 

 

 

 

 

 

 

 

 

 

 

Joint Committee Members                        Power cut from transformer near main gate of  
                                     factory 



Annexure   C-3 

Photographs of M/s Shree Ram Rubber 

 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

                                    Non operational reactor / ETP Area of factory 

  



Annexure   C-4 

Photographs of M/s Star Biofuels 

 

 

 

 

 

 

 

 

 

 

HW Display Board near  Main gate of  Factory                    Joint Committee Members                         

 

 

 

 

 

 

 

 

 

 

 

                     Power cut from transformer near main gate of factory 



Annexure   C-4 

Photographs of M/s Star Biofuels 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

                     

                    

                             

           

        

                         

 

 

             Non operational reactor / ETP Area of factory 

 



Consent Order  

M.P. Pollution Control Board - Gwalior 
Pandit Deendayal Nagar,Housing Board Colony, 

Gwalior 474 020 

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. Page: 1 / 7 

 

 

PCB ID: 27595 

 

    
 

 
NO: / MPPCB/ GWR 

 
Outward No:15208,03/01/2020 

To, 

 
 

Consent No:AWH-72775 

The Occupier, 

M/s. Global Bio Fuels, 

Plot no. C-11, Industrial Area Banmore Morena, 
Nikhil Agrawal Shop no. 8 Town hall Jiwaji Ganj Morena 

Subject:    Grant of Consent to Operate  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under section 21 
of the Air (Prevention & Control of Pollution) Act,1981 and Authorization under Hazardous and other Waste (Management 
& Transboundary movement) Rules, 2016 

Ref: Your Consent to Operate Application Receipt No. 944537 Dt. 16/12/2019 and last communication received on 
Dt.25/11/2019 

 
With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein. 
The M. P. Pollution Control Board has agreed to grant consent up to 30/12/2024 & authorisation up to 30/12/2024, subject to the 
fulfillment of the terms & conditions, enclosed with this letter and- 

 
 SUBJECT TO THE FOLLOWING CONDITIONS : - 

a. Location: Plot no. C-11, Industrial Area Banmore Morena 

b. The capital investment in lakhs: Rs. 183 

c. Product & Production Capacity: 
Product Qty / year 

CARBON BLACK 1050.000 M.T (One Thousand Fifty Metric Ton) 
CRUDE OIL/ TYRE PROCESSED OIL 1350.000 M.T (One Thousand Three Hundred Fifty Metric Ton) 
STEEL WIRE SCRAP 450.000 M.T (Four Hundred Fifty Metric Ton) 

Note:- For any change in above industry shall obtain fresh consent from the board. 

The Validity of the consent is up to 30/12/2024 and has to be renewed before expiry of consent validity. Online application through 
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 

Enclosures:- 
* Conditions under Water Act 
* Conditions under Air Act 
* Conditions under Hazardous Rules 
* General conditions 

 
 
 
 
 
 
 
 
 
 
 
 

  
e-Signed On 03/01/2020 12:46:30 
(Organic Authentication on AADHAR from UIDAI Server) 
TPAV # T9SH17K126 

NETRAPAL SINGH 
Regional Officer 

CONSENT NO: *** CCA-Renewal RED-SMALL 
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pH 

Suspended Solids 

BOD3 Days 27 □c 
COD 

Oil and grease 

Between 5.5 – 9.0 

Not exceed 100 mg/l. 

Not exceed 30 mg/l. 

Not exceed 250 mg/l. 

Not exceed 10 mg/l. 

TDS 

Chlorides 

Not exceed 

Not exceed 

2100 mg/l. 

1000 mg/l. 

 
 

CONDITIONS PERTAINING TO WATER (PREVENTION &  CONTROL OF  POLLUTION) ACT 1974  : - 

1. The daily quantity of trade effluent at out fall of the unit shall not exceed 1.600 KL/day, and the daily quantity of sewage 
at out fall of the unit shall not exceed 0.300 KL/day 

2. Trade Effluent Treatment:- 
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and 

maintain the same properly to achieve following standards- 

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable. 

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted 
to the Board and maintain the same properly to achieve following standards- 

 

pH 

Suspended Solids 

Between 

Not exceed 

5.5 – 9.0 

100 mg/l. 

BOD3 Days 27 □c Not exceed 30 mg/l. 

COD Not exceed 250 mg/l. 

Oil and grease Not exceed 10 mg/l. 

 
 

Sr Water Code (Qty in klpd - Kilo Ltr per Day) WC : 2.500 WWG : 1.900 Water Source Remark 
1 Cooling Water 2.000 1.600 Borewell  

2 Domestic Purpose 0.500 0.300 Borewell  

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt 
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall 
be discharged outside of industry/unit premises. 

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 
consent. Facility expansions, production increases or process modifications which result new or increased discharges of 
pollutants must be reported by submission of a fresh consent application for prior permission of the Board 

6. Compilation of Monitoring data- 
i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 
volume and nature of monitored discharge. 
ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 
the American Public Health Association, New York U.S.A. shall be used. 
iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online 
through XGN the same to the Board. 

7. Recording of Monitoring Activities & Results- 
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 
Consent. 
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 
follows: 

(i) The date, exact place and time of sampling 
(ii) The dates on which analysis were performed 
(iii)Who performed the analysis? 
(iv)The analytical techniques or methods used and 
(v)The result of all required analysis 

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form. 
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 
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The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants 
by the applicant or when requested by Central or State Board or the court. 

8. Reporting of Monitoring Results:- 
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 
report on line to the Board. 

9. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 
The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 

10. Limitation of visible floating solids and foam: 
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam. 

11. Disposal of Collected Solid waste/sludge- 
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM) 
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be 
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish, 
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters 
body habitat. 

12. Provision for Electric Power Failure- 
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and 
conditions of the Consent. 

13. Prohibition of By pass system of treatment facilities- 
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 
and conditions of this Consent in prohibited except : 
i. where unavoidable to prevent loss of life or severe property damage, or 
ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance. 

14. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 
consent conditions. 
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CONDITIONS PERTAINING TO AIR (PREVENTION &  CONTROL OF POLLUTION) ACT  1981  : - 

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the 
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained 
continuously so as to achieve the level of pollutants to the following standards:- 
Name of section Capacity Stack 

height(mtrs)
Fuel Control equipment installed P.M, SOX, NOX(mg/NM3) 

Reaction Vessels 10 Ton 30 LDO Scrubber 100,80,80 

D.G. Sets 62.5 kva 3 DIE accoustic enclosure,Hood Cover 
As notified under EP Act 1986 shall 
be applicable 

 
2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 
16/11/09. Some of the parameters are as follows: 

a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³ 24 hrs. basis) 
b. Particulate Matter (less than 2.5 micron) - 60 µg/m³ (PM2.5 µg/m³ 24 hrs. basis) 
c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³ 
d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³ 
e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³ 

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the 
premises less than 75 dB(A) during day time and 70 dB(A) during night time. 

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 
emission/section/activities. 

5. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages 
etc. 

6. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum 
spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and 
as stated in additional condition 

 
Additional Air condition: - (if any) : - 

Industry shall strictly compliance guidelines of standard operating procedure of CPCB. 
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CONDITIONS PERTAINING TO THE HAZARDOUS AND  OTHER WASTES  (MANAGEMENT AND  
TRANSBOUNDARY MOVEMENT) RULES, 2016: - 

[See rule 6 (2) ] FORM -2 

FORM FOR GRANT OR RENEWAL OF AUTHORISATION BY STATE POLLUTION CONTROL BOARD TO 
THE OCCUPIERS, RECYCLERS, REPROCESSORS, REUSERS, USER AND OPERATORS OF DISPOSAL 

FACILITIES 

1. Number of authorisation and date of issue : 

2. Reference of application (No. and date) : 

- 

COW-944537, dt: 16/12/2019 

3. COW-944537, dt: 16/12/2019 of Global Bio Fuels is hereby granted an authorisation based on the enclosed signed 
inspection report (can be seen in xgn) for generation, collection, reception, storage, transport, reuse, recycling, recovery, 
pre-processing, co-processing, utilisation, treatment, disposal or any other use of hazardous or other wastes or both on the 
premises situated atPlat no. C-11, Industrial Area Banmore Morena, Nikhil Agrawal Shop no. 8 Town hall Jiwaji Ganj 
Morena Plat no. C-11, Industrial Area Banmore Morena, Banmore, Morena, Morena, Phone No. - 

Details of Authorisation  
 

Category of Hazardous Waste as per 
the Schedules I, II and III of these rules 

Authorised mode of disposal or recycling 
or utilisation or co-processing, etc. 

Quantity 
(ton/annum) 

Sludge From Treatment Of Waste Water Arising Out Of Cleaning / 
Disposal Of Barrels / Containers(34.2) 

Disposed Through TSDF 1.500-M.T 

Used or Spent Oil(5.1) Disposed Through Registered Recycler 0.020-M.T 

(1) The authorisation shall be valid for a period of 31/12/2019~30/12/2024 

(2) The authorisation is subject to the following general and specific conditions (Please specify any conditions that need 
to be imposed over and above general conditions, if any): 

A. General  conditions of authorisation:  
1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules made 
there under. 

 
2. The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by the State 
Pollution Control Board. 

 
3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and other wastes except 
what is permitted through this authorisation. 

 
4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by the person 
authorised shall constitute a breach of his authorisation. 

 
5. The person authorised shall implement Emergency Response Procedure (ERP) for which this authorisation is being 
granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and their possible impacts and 
also carry out mock drill in this regard at regular interval of time; 

 
6. The person authorised shall comply with the provisions outlined in the Central Pollution Control Board guidelines on 
Implementing Liabilities for Environmental Damages due to Handling and Disposal of Hazardous Waste and Penalty 

 
7. It is the duty of the authorised person to take prior permission of the State Pollution Control Board to close down the 
facility. 

 
8. The imported hazardous and other wastes shall be fully insured for transit as well as for any accidental occurrence and 
its clean-up operation. 

 
9. The record of consumption and fate of the imported hazardous and other wastes shall be maintained. 

 
10. The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-processing or 
utilisation of imported hazardous or other wastes shall be treated and disposed of as per specific conditions of 
authorisation. 

 
11. The importer or exporter shall bear the cost of import or export and mitigation of damages if any. 

 
12. An application for the renewal of an authorisation shall be made as laid down under these Rules. 

 
13. Any other conditions for compliance as pCeor nthseenGtuNidoe:lAinWesHis-s7u2e7d75by the Ministry of Environment, Forest and Climate 
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Change or Central Pollution Control Board from time to time. 
 

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the year. 
 

15. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically 
so as not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal 
to dumping site. If required. 

B. Specific conditions:  
1. The industry shall display the information on hazardous waste generated on notice board of size 6’ x 4’ (in Hindi & 
English) outside the unit main gate along with quantity and nature of hazardous chemicals being handled in the plant, 
including wastewater, air emission and hazardous wastes. 

 
2. The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by the State 
Pollution Control Board. 

 
Additional Haz condition: - (if any) : - 

1. The industry shall obtain insurance under Public Liability Insurance Act, if applicable and shall submit a copy to the 
board. 

 
2. Any unauthorized change in production capacity, process, raw materials, personnel, equipments etc. as mentioned in 
the application by the person authorized shall constitute a breach of this authorisation. 

 
3. The unit shall maintain the records of hazardus waste as per the Form-3 of rule 6(5) and shall online submit the 
annual return in Form-4 as per rule 6(5) 20(2) to this office on or before 30th june every year and preferably before 
30th April. 

 
4. The information regarding quantity of hazardous wastes genrated and its analysis report should be sent to the Board 
online at least annualy. 

 
5. Hazardous Waste Storage Site & Danger signboard shall be provided with all safety devices at the storage site. 

 
6. The authorized person shall inform the name and address of the contact person / occupire responsible for hazardous 
waste management. 

 
7. In case of importing Hazardous Waste, occupier shall apply to the M.P. Pollution Control Board, 180 days in 
advance in Form-6, for permission to import of the waste as per Rule 13(i) of Hazardous and other Waste (Management 
and Transboundary Movement) Rule 2016 as amended up to date. 

 
8. In the event of any accident due to handling of hazardous wastes, the authorized person must inform immediately to 
the Regional Office & Head office of the board on fax/telephone/email-it_mppcb@rediffmail.com about the incident 
and detail report should be sent in Form No.5 as per Rule-10 of Hazardous and other Waste (Management and 
Transboundary Movement) Rule 2016 as amended upto date. 

 
 

GENERAL CONDITIONS:  

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as 
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping 
site. If required. 

Non Hazardous Solid wastes:- 
 

Type of waste Quantity Disposal 

Scrap/ Plastic packing material wood, card board, gunny begs etc  Sale to authorized party/As Per CPCB. 
MoEF Guide lines / Others. 

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 
upon the representation of credentials: 

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 
Board. 

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 
be kept under the terms and conditions of this Consent. 

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 
Consent. 

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or, 
e. To sample at reasonable times any dischargeCoornpsoenlltutNanot:sA. WH-72775 
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3. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new 
Owner/partner/Directors/proprietor should immediately apply for the same. 

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 
regulations. 

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization 
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does 
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 
unit separately and have to comply separately as per there Act / Rules. 

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date. 

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 
date of expiration of this consent/authorisation 

8. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the 
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st 
March on or before 30th September every year to the Board. 

9. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 

10. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 
or in part during its term for cause including, but not limited to, the following : 

(a) Violation of any terms and conditions of this Consent. 
(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts. 
(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge. 

11. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 
necessary action will be initiated against the industry. 

 
Additional condition: - (if any) : - 

 

The industry shall install “Outdoor HD Industrial grade IP (Internet Protocol) cameras with Pan-Tilt-Zoom (PTZ) 
feature, minimum focal length 30X with night vision facility and tamper proof mechanism” at suitable locations to 
display all emission sources and effluent discharge points and connect the same with Environment Surveillance 
Centre, M.P. Pollution Control Board Bhopal for remote surveillance. 

 
 
 

For and on behalf of 
M.P. Pollution Control Board 

 
 
 
 
 
 
 
 
 
 
 
 

 

  
e-Signed On 03/01/2020 12:46:30 
(Organic Authentication on AADHAR from UIDAI Server) 
TPAV # T9SH17K126 

NETRAPAL SINGH 
Regional Officer 
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NO: / MPPCB/ GWR 

 
      To,  

The Occupier, 

M/s. Shree Ram Rubber Industries, 

Plot No. C-3, Industrial Area, Banmore, Dist. Morena, Priyanshu Bansal, Markendeshwar Bazar, 
Morena, Dist : Morena, Tal : Morena, SIDC : I/A Banmore 

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act,1974  under section 21 
of the Air (Prevention & Control of Pollution) Act,1981 

Ref: Your Consent to Operate Application Receipt No. 799740 Dt. 06/03/2019 and last communication received on 
Dt.05/03/2019 

 
With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein. 
The M. P. Pollution Control Board has agreed to grant consent up to 14/01/2024, subject to the fulfillment of the terms & conditions, 
enclosed with this letter and- 

 
 SUBJECT TO THE FOLLOWING CONDITIONS : - 

a. Location: Plot No. C-3, Industrial Area, Banmore, Dist. Morena, Priyanshu Bansal, Markendeshwar Bazar, Morena Plot No. 
C-3, Industrial Area, Banmore, Dist. Morena, I/A Banmore, Morena, Morena 

b. The capital investment in lakhs: Rs. 186.81 

c. Product & Production Capacity: 
Product Production Qty / year 

Carbon black 1400.000 M.T (One Thousand Four Hundred Metric Ton) 
Electricity generation by DG set 100.000 KVA (One Hundred KVA) 
Steel wire 600.000 M.T (Six Hundred Metric Ton) 
Tyre pyrolysis oil 1600.000 M.T (One Thousand Six Hundred Metric Ton) 

Note:- For any change in above industry shall obtain fresh consent from the board. 

The Validity of the consent is up to 14/01/2024 and has to be renewed before expiry of consent validity. Online application through 
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 

Enclosures:- 
* Conditions under Water Act 
* Conditions under Air Act 

 
* General conditions 

 
 
 
 
 
 
 
 
 

  
e-Signed On 09/03/2019 13:30:03 

(Organic Authentication on AADHAR from UIDAI Server) 
TPAV # H1R6871LLS 

NETRAPAL SINGH 
Regional Officer 

PCB ID: 114055 CONSENT NO: *** 
VALIDITY (A/ W): 14/ 01/ 2024 

CCA-Renewal RED-SMALL 
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pH 

Suspended Solids 

BOD 3 Days 270C 

COD 

Oil and grease 

Between 5.5 – 9.0 

Not exceed 100 mg/l. 

Not exceed 30 mg/l. 

Not exceed 250 mg/l. 

Not exceed 10 mg/l. 

TDS 

Chlorides 

Not exceed 

Not exceed 

2100 mg/l. 

1000 mg/l. 

 
 

CONDITIONS PERTAINING TO WATER (PREVENTION &  CONTROL OF POLLUTION) ACT  1974  : - 

1. The daily quantity of trade effluent at out fall of the unit shall not exceed 0.300 KL/day, and the daily quantity of sewage 
at out fall of the unit shall not exceed 0.800 KL/day 

2. Trade Effluent Treatment:- 
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and 

maintain the same properly to achieve following standards- 

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable. 

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted 
to the Board and maintain the same properly to achieve following standards- 

 

pH 

Suspended Solids 

Between 

Not exceed 

5.5 – 9.0 

100 mg/l. 

BOD 3 Days 270C Not exceed 30 mg/l. 

COD Not exceed 250 mg/l. 

Oil and grease Not exceed 10 mg/l. 

 
 

Sr Water Code (Qty in klpd - Kilo Ltr per Day) WC : 3.500 WWG : 1.100 Water Source Remark 
1 Cooling Water 2.000 0.300 Borewell  

2 Domestic Purpose 1.500 0.800 Borewell  

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt 
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall 
be discharged outside of industry/unit premises. 

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 
consent. Facility expansions, production increases or process modifications which result new or increased discharges of 
pollutants must be reported by submission of a fresh consent application for prior permission of the Board 

6. Compilation of Monitoring- 
i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 

volume and nature of monitored discharge. 
ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 

the American Public Health Association, New York U.S.A. shall be used. 
iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online 

through XGN the same to the Board. 

7. Recording of Monitoring- 
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 
Consent. 
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 
follows: 

(i) The date, exact place and time of sampling 
(ii) The dates on which analysis were performed 
(iii)Who performed the analysis? 
(iv)The analytical techniques or methods used and 
(v)The result of all required analysis 
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iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form. 
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants 
by the applicant or when requested by Central or State Board or the court. 

8. Reporting of Monitoring Results:- 
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 
report on line to the Board. 

9. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 
The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 

10. Limitation of visible floating solids and foam: 
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam. 

11. Disposal of Collected Solid- 
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazd & other waste Rules 2016. 
And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such 
a manner as to prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other 
animal collected or trapped as a result of intake water screening or treatment may be returned to eaters body habitat. 

12. Provision for Electric Power Failure- 
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and 
conditions of the Consent. 

13. Prohibition of By pass system- 
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 
and conditions of this Consent in prohibited except : 
i. where unavoidable to prevent loss of life or severe property damage, or 
ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance. 

14. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 
consent conditions. 

Additional Water condition: - (if any) : - 
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 : - 

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the 
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained 
continuously so as to achieve the level of pollutants to the following standards:- 
Name of section Capacity Stack 

height(mtrs)
Fuel Control equipment to be installed P.M, SOX, 

NOX(mg/NM3) 
D.G. Sets 100 KVA 2 DIE Acoustic enclosure, Hood Cover, 150,100,50 
 
Reaction Vessels 

3 no. reaction 
vessel,10ton capacity, 

com. stack 

 
30 

 
LPG 

 
Scrubber, Flair stack 

 
150,100,50 

2. The applicant shall observe the following fuel pattern: 
 

Name of Fuel Quantity 
Diesel 6 liter/hr. 

 
2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 
16/11/09. Some of the parameters are as follows: 

a. Particulate Matter (less than 10 micron) - 100 µg/m3 (PM10 µg/m3 24 hrs. basis) 
b. Particulate Matter (less than 2.5 micron) - 60 µg/m3 (PM2.5 µg/m3 24 hrs. basis) 
c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m3 
d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m3 
e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m3 

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the 
premises less than 75 dB(A) during day time and 70 dB(A) during night time. 

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 
emission/section/activities. 

5. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages 
etc. 

6. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum 
spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and 
as stated in additional condition 

Additional Air condition: - (if any) : - 

Industry shall strictly compliance guidelines of standard operating procedure of CPCB. 
 
GENERAL CONDITIONS: 

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as 
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping 
site. If required. 

Non Hazardous Solid wastes:- 
 

Type of waste Quantity Disposal 

Scrap/ Plastic packing material wood, card board, gunny begs etc  Sale to authorized party/As Per CPCB. 
MoEF Guide lines / Others. 

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 
upon the representation of credentials: 

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 
Board. 

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 
be kept under the terms and conditions of this Consent. 

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 
Consent. 

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or, 
e. To sample at reasonable times any discharge or pollutants. 
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3. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new 
Owner/partner/Directors/proprietor should immediately apply for the same. 

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 
regulations. 

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization 
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does 
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 
unit separately and have to comply separately as per there Act / Rules. 

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date. 

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 
date of expiration of this consent/authorisation 

8. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the 
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st 
March on or before 30th September every year to the Board. 

9. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 

10. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 
or in part during its term for cause including, but not limited to, the following : 

(a) Violation of any terms and conditions of this Consent. 
(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts. 
(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge. 

11. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 
necessary action will be initiated against the industry. 

 
Additional condition: - (if any) : - 

 
 

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974 , The Air (Prevention & 
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For 
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of 
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use 
any outlet for the discharge of effluent and gaseous emission. 

 
 
 
 

For and on behalf of 
M.P. Pollution Control Board 

 
 
 
 

( Regional Officer ) 

 

 
e-Signed On 09/03/2019 13:30:03 
(Organic Authentication on AADHAR from UIDAI Server) 
TPAV # H1R6871LLS 

NETRAPAL SINGH 
Regional Officer 

Consent No:AW-62461,Validity:14/01/2024, Outward No:14293,09/03/2019 
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NO: / MPPCB/ GWR 

 
To,  

The Occupier, 

M/s. Shree Ram Rubber Industries, 

Plot No. C-3, Industrial Area, Banmore, Dist. Morena, Priyanshu Bansal, Markendeshwar Bazar, 
Morena, Dist : Morena, Tal : Morena, SIDC : I/A Banmore 

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under section 21 
of the Air (Prevention & Control of Pollution) Act,1981 and Authorization under Hazardous and other Waste (Management 
& Transboundary movement) Rules, 2016 

Ref:        Your Consent to Operate Application Receipt No. 642337 Dt. 20/03/2018 and last communication received on Dt. 
 

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein. 
The M. P. Pollution Control Board has agreed to grant consent up to 14/01/2019 & authorisation up to 14/01/2023, subject to the 
fulfillment of the terms & conditions, enclosed with this letter and- 

 
 SUBJECT TO THE FOLLOWING CONDITIONS : - 

a. Location: Plot No. C-3, Industrial Area, Banmore, Dist. Morena, Priyanshu Bansal, Markendeshwar Bazar, Morena Plot No. 
C-3, Industrial Area, Banmore, Dist. Morena, I/A Banmore, Morena, Morena 

b. The capital investment in lakhs: Rs. 186.81 

c. Product & Production Capacity: 
Product Production Qty / year 

Carbon black 1400.000 M.T (One Thousand Four Hundred Metric Ton) 
electricity generation by DG set 100.000 KVA (One Hundred KVA) 
Steel wire 600.000 M.T (Six Hundred Metric Ton) 
Tyre pyrolysis oil 1600.000 M.T (One Thousand Six Hundred Metric Ton) 

Note:- For any change in above industry shall obtain fresh consent from the board. 

The Validity of the consent is up to 14/01/2019 and has to be renewed before expiry of consent validity. Online application through 
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 

Enclosures:- 
* Conditions under Water Act 
* Conditions under Air Act 
* Conditions under Hazardous Rules 
* General conditions 

 
 
 
 
 
 
 
 
 

  
e-Signed On 02/05/2018 19:05:00 
(Organic Authentication on AADHAR from UIDAI Server) 
TPAV # JH713CN7W8 

NETRAPAL SINGH 
Regional Officer 

PCB ID: 114055 CONSENT NO: *** 
VALIDITY (A/ W): 14/ 01/ 2019 

VALIDITY (H): 14/ 01/ 2023 
CCA-Fresh RED-SMALL 
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pH 

Suspended Solids 

BOD 3 Days 270C 

COD 

Oil and grease 

Between 5.5 – 9.0 

Not exceed 100 mg/l. 

Not exceed 30 mg/l. 

Not exceed 250 mg/l. 

Not exceed 10 mg/l. 

TDS 

Chlorides 

Not exceed 

Not exceed 

2100 mg/l. 

1000 mg/l. 

 
 

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974   : - 

1. The daily quantity of trade effluent at out fall of the unit shall not exceed 0.300 KL/day, and the daily quantity of sewage 
at out fall of the unit shall not exceed 0.800 KL/day 

2. Trade Effluent Treatment:- 
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and 

maintain the same properly to achieve following standards- 

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable. 

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted 
to the Board and maintain the same properly to achieve following standards- 

 

pH 

Suspended Solids 

Between 

Not exceed 

5.5 – 9.0 

10 mg/l. 

BOD 3 Days 270C Not exceed 10 mg/l. 

COD Not exceed 250 mg/l. 

Oil and grease Not exceed 10 mg/l. 

 
 

Sr Water Code (Qty in klpd - Kilo Ltr per Day) WC : 3.500 WWG : 1.100 Water Source Remark 
1 Cooling Water 2.000 0.300 Borewell  

2 Domestic Purpose 1.500 0.800 Borewell  

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt 
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall 
be discharged outside of industry/unit premises. 

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 
consent. Facility expansions, production increases or process modifications which result new or increased discharges of 
pollutants must be reported by submission of a fresh consent application for prior permission of the Board 

6. Compilation of Monitoring- 
i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 
volume and nature of monitored discharge. 
ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 
the American Public Health Association, New York U.S.A. shall be used. 
iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online 
through XGN the same to the Board. 

7. Recording of Monitoring- 
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 
Consent. 
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 
follows: 

(i) The date, exact place and time of sampling 
(ii) The dates on which analysis were performed 
(iii)Who performed the analysis? 
(iv)The analytical techniques or methods used and 
(v)The result of all required analysis 
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iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form. 
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants 
by the applicant or when requested by Central or State Board or the court. 

8. Reporting of Monitoring Results:- 
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 
report on line to the Board. 

9. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 
The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 

10. Limitation of visible floating solids and foam: 
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam. 

11. Disposal of Collected Solid- 
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazd & other waste Rules 2016. 
And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such 
a manner as to prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other 
animal collected or trapped as a result of intake water screening or treatment may be returned to eaters body habitat. 

12. Provision for Electric Power Failure- 
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and 
conditions of the Consent. 

13. Prohibition of By pass system- 
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 
and conditions of this Consent in prohibited except : 
i. where unavoidable to prevent loss of life or severe property damage, or 
ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance. 

14. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 
consent conditions. 

Additional Water condition:  - (if any) : - 
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 : - 

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the 
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained 
continuously so as to achieve the level of pollutants to the following standards:- 
Name of section Capacity Stack 

height(mtrs) 
Fuel Control equipment to be installed P.M, SOX, 

NOX(mg/NM3) 
D.G. Sets 100 kva 2 DIE Acoustic enclosure, Hood Cover 150,100,50 

Reaction Vessels 
3react.,10ton, 

com.stack 30 LPG Scrubber, Flair stack 150,100,50 

2. The applicant shall observe the following fuel pattern: 
 

Name of Fuel Quantity 
Diesel 6 liter/hr. 

 
2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 
16/11/09. Some of the parameters are as follows: 

a. Particulate Matter (less than 10 micron) - 100 µg/m3 (PM10 µg/m3 24 hrs. basis) 
b. Particulate Matter (less than 2.5 micron) - 60 µg/m3 (PM2.5 µg/m3 24 hrs. basis) 
c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m3 
d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m3 
e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m3 

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the 
premises less than 75 dB(A) during day time and 70 dB(A) during night time. 

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 
emission/section/activities. 

5. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages 
etc. 

6. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum 
spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and 
as stated in additional condition 

 
Additional Air condition:  - (if any) : - 

Industry shall strictly compliance guidelines of standard operating procedure of CPCB. 
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CONDITIONS PERTAINING TO THE HAZARDOUS AND OTHER WASTES (MANAGEMENT AND  
TRANSBOUNDARY MOVEME NT) RULES, 2016: - 

[See rule 6 (2) ] FORM -2 

FORM FOR GRANT OR RENEWAL OF AUTHORISATION BY STATE POLLUTION CONTROL BOARD TO 
THE OCCUPIERS, RECYCLERS, REPROCESSORS, REUSERS, USER AND OPERATORS OF DISPOSAL 

FACILITIES 

1. The operator of facility, i.e. occupier Shree Ram Rubber Industries is hereby granted the authorization to operate a 
facility for collection, reception, treatment, storage, transport and dispose of Hazardous waste to be generated and 
disposed to the tune mentioned in table below on the premises situated at Plot No. C-3, Industrial Area, Banmore, Dist. 
Morena, Priyanshu Bansal, Markendeshwar Bazar, Morena Plot No. C-3, Industrial Area, Banmore, Dist. Morena, I/A 
Banmore, Morena, Morena, Phone No. 7869152117 

2. The authorization granted to operate a facility for generation, collection, reception, storage and transport of hazardous 
waste 

 

Category of Hazardous Waste as per 
the Schedules I, II and III of these rules 

Authorised mode of disposal or recycling 
or utilisation or co-processing, etc. 

Quantity 
(ton/annum) 

Used or Spent Oil(5.1) COL,GEN,STO,RRE 0.040-M.T 
Sludge From Treatment Of Waste Water Arising Out Of Cleaning / 
Disposal Of Barrels / Containers(34.2) 

COL,GEN,REU,STO 30.000-M.T 

3. The waste specified under hazardous waste stream as mentioned above shall be stored as per MoEF and CPCB 
guidelines issued time to time and disposed off as indicated in above table at SL. No. 3 as Hazardous and other Waste 
(Management & Transboundary movement) Rules, 2016. 

 
4. The authorization shall be in force for a period of Five years from 15/01/2018 to 14/01/2023 

 
5. The industry shall take all the steps wherever required, for reduction of the waste generated or for recycling or reuse. 

 
6. The industry shall display the information on hazardous waste generated on notice board of size 6’ x 4’ (in Hindi & 
English) outside the unit main gate along with quantity and nature of hazardous chemicals being handled in the plant, 
including wastewater, air emission and hazardous wastes. 

 
7. The authorisation is subject to the terms & conditions as given below and to such conditions as may be specified in the 
rules for the time being in force under the Environment (Protection) Act, 1986. Violation of any of the conditions shall be 
liable for legal action as per provisions under Environment (Protection) Act, 1986. 

Terms and Condition Of Authorisation 

1. The authorisation shall comply with the provision of Environment (Protection) Act, 1986 and the rules made there 
under. 

 
2. The authorisation or its renewal shall be produced during inspection on the request of the inspecting officer authorized 
by the State Pollution Control Board. 

 
3. The authorized person shall not rent, lend, sale, transfer or otherwise transport the hazardous wastes without obtaining 
prior permission of the State Pollution Control Board. 

 
4. If the industry comes in such a category where insurance under Public Liability Insurance Act, is necessary, the industry 
shall comply with provision and submit a copy of the policy to the Board. 

 
5. Any unauthorized change in production capacity, process, raw materials, personnel, equipments etc. as mentioned in the 
application by the person authorized shall constitute a breach of this authorisation. 

 
6. The unit should maintain the records of hazardous wastes as per the Form-3 of rule 9 (1) and should online submit the 
annual return in Form No.4 as per the rule 9 (2) to this office on or before 31st January every year. 

 
7. Details of auction/sale of non–ferrous hazardous waste should be submitted online in form no.13 to this office annually. 

 
8. An on-site storage for waste for a maximum period of one year or a maximum quantity of 10 MT, whichever is less, 

ConsentsNhoou:lAdWbeHp-r5o4v0id6e3d,Vaanldidiittsyh:1al4l/0b1e/e2n0s1u9r,eHdatzhdatVthaelride iitsyn:1o4l/e0a1k/a2g0e23o,rOseuetpwaagredorNsop:i1ll3a6g2e8f,r0o2m/05su/2rr0o1u8n, dTinPgAwVa#llsJoHr713CN7W8  
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bottom. The site should be covered and properly protected to prevent the entry of rainwater in storage area. 
 

9. It is the duty of authorized person to take prior permission of the M.P. Pollution Control Board to close down the 
facility. 

 
10. The information regarding quantity of hazardous wastes generated and its analysis report should be sent to the Board 
online quarterly. 

 
11. Hazardous Waste Storage Site & Danger signboard shall be provided with all safety devices at the storage site. 

 
12. The authorized person should inform the name and address of the contact person responsible for hazardous waste 
management. 

 
13. In case of importing Hazardous Waste, occupier shall apply to the M.P. Pollution Control Board, 180 days in advance 
in Form-6, for permission to import of the waste as per Rule 13 (i) of Hazardous and other Waste (Management and 
Transboundary Movement) Rules 2016 as amended up to date. 

 
14. In the event of any accident due to handling of hazardous wastes, the authorized person must inform immediately to 
the Regional Office & Head office of the board on Fax/telephone/email-it_mppcb@rediffmail.com about the incident and 
detail report should be sent in Form No.5 as per rule –10 of Hazardous and other Waste (Management and Transboundary 
Movement) Rules 2016 as amended up to date. 

Additional Haz condition:  - (if any) : - 
 
 

GENERAL CONDITIONS:  

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as 
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping 
site. If required. 

Non Hazardous Solid wastes:- 
 

Type of waste Quantity Disposal 

Scrap/ Plastic packing material wood, card board, gunny begs etc  Sale to authorized party/As Per CPCB. 
MoEF Guide lines / Others. 

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 
upon the representation of credentials: 

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 
Board. 

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 
be kept under the terms and conditions of this Consent. 

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 
Consent. 

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or, 
e. To sample at reasonable times any discharge or pollutants. 

3. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new 
Owner/partner/Directors/proprietor should immediately apply for the same. 

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 
regulations. 

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization 
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does 
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 
unit separately and have to comply separately as per there Act / Rules. 

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date. 

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 
date of expiration of this consent/authorisation 

Consent No:AWH-54063,Validity:14/01/2019,Hazd Validity:14/01/2023, Outward No:13628,02/05/2018, TPAV # JH713CN7W8 
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8. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the 
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st 
March on or before 30th September every year to the Board. 

9. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 

10. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 
or in part during its term for cause including, but not limited to, the following : 

(a) Violation of any terms and conditions of this Consent. 
(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts. 
(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge. 

11. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 
necessary action will be initiated against the industry. 

 
 

 
Additional condition: - (if any) : - 

 
 

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974 , The Air (Prevention & 
Control of Pollution) Act,1981 and the Authorization under Hazardous Waste (Management handling & Transboundary 
movement) Amended Rule, 2016 is granted to your industry subject to fulfillment of all the conditions mentioned above. For 
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of 
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use 
any outlet for the discharge of effluent and gaseous emission. 

 
 
 
 

For and on behalf of 
M.P. Pollution Control Board 

 
 
 
 

( Regional Officer ) 
 
 
 
 
 
 
 
 
 
 
 
 

  
e-Signed On 02/05/2018 19:05:00 
(Organic Authentication on AADHAR from UIDAI Server) 
TPAV # JH713CN7W8 

NETRAPAL SINGH 
Regional Officer 

Consent No:AWH-54063,Validity:14/01/2019,Hazd Validity:14/01/2023, Outward No:13628,02/05/2018, TPAV # JH713CN7W8  
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NO: / MPPCB/ GWR 
 
 

To, 
The Occupier, 

M/s. Star Biofuels Pvt. Ltd., 

Plot No. C-6, Indus. area Banmore, Dist. Morena, Nikhil Agrawal, Bharosi Ki Dharmashala road 
Duttpura, Morena, Dist : Morena, Tal : Morena, SIDC : I/A Banmore 

 
Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under section 21 

of the Air (Prevention & Control of Pollution) Act,1981 

Ref: Your Consent to Operate Application Receipt No. 754717 Dt. 26/02/2019 and last communication received on 
Dt.26/02/2019 

 
With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein. 
The M. P. Pollution Control Board has agreed to grant consent up to 04/01/2024, subject to the ful fillment of the terms & conditions, 
enclosed with this letter and- 

 
 SUBJECT T O THE FOLLOWING CONDITIONS : - 

a. Location: Plot No. C-6, Indus. area Banmore, Dist. Morena, Nikhil Agrawal, Bharosi Ki Dharmashala road Duttpura, 
Morena Plot No. C-6, Indus. area Banmore, Dist. Morena, I/A Banmore, Morena, Morena 

b. The capital investment in lakhs: Rs. 281 

c. Product & Production Capacity: 

Product Production Qty / year 
carbon powder 2200.000 M.T (Two Thousand Two Hundred Metric Ton) 
electricity generation by dg set 63.000 KVA (Sixty Three KVA) 
pyrolysis oil 2500.000 M.T (Two Thousand Five Hundred Metric Ton) 
steel wire 900.000 M.T (Nine Hundred Metric Ton) 

Note:- For any change in above industry shall obtain fresh consent from the board. 

The Validity of the consent is up to 04/01/2024 and has to be renewed before expiry of consent validity. Online application through 
XGN with annual license fees in this regard shall be submitted to this office 6 months befo re expiry of the consent/Authorization. 
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 

Enclosures:- 
* Conditions under Water Act 
* Conditions under Air Act 

 
* General conditions 

 
 
 
 
 
 
 
 
 

  
e-Signed On 09/03/2019 13:26:32 
(Organic Authentication on AADHAR from UIDAI Server) 
TPAV # R4CU5K2CTP 

NETRAPAL SINGH 
Regional Officer 

PCB I D: 109038 CONSENT NO: *** 
VALI DI TY (A/ W): 04/ 01/ 202 4 

CCA-Renewal RED-SMALL 



Consent Order  M.P. Pollution Control Board - Gwalior 
Pandit Deendayal Nagar,Housing Board Colony, 

Gwalior 474 020 
Gwalior       

Tele : 0751-2472020 

Consent No:AW-62460,Validity:04/01/2024, Outward No:14292,09/03/2019 

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. Page: 2 / 

 

 

pH 

Suspended Solids 

BOD 3 Day s 270C 

COD 

Oil and grease 

Between 5.5 – 9.0 

Not exceed 100 mg/l. 

Not exceed 30 mg/l. 

Not exceed 250 mg/l. 

Not exceed 10 mg/l. 

TDS 

Chlorides 

Not exceed 

Not exceed 

2100 mg/l. 

1000 mg/l. 

 
 

CONDITIONS PERTAINING TO WAT ER (PREV ENTION & CONTROL OF POLLUTION) ACT 1974 : - 

1. The daily quantity of trade effluent at out fall of the unit shall not exceed 1.000 KL/day, and the daily quantity of sewage 
at out fall of the unit shall not exceed 1.500 KL/day 

2. Trade Efflu ent Treatment:- 
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and 

maintain the same properly to achieve following standards- 

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable. 

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted 
to the Board and maintain the same properly to achieve following standards- 

pH Between 5.5 – 9.0 

Suspended Solids Not exceed 100 mg/l. 

BOD 3 Day s 270C Not exceed 30 mg/l. 

COD Not exceed 250 mg/l. 

Oil and grease Not exceed 10 mg/l. 

 
 

Sr Water Code (Qty in klpd - Kilo Ltr per Day) WC : 4.000 WWG : 2.500 Water Source Remark 
1 Cooling Water 2.000 1.000 SIDC  

2 Domestic Purpose 2.000 1.500 SIDC  

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt 
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall 
be discharged outside of industry/unit premises. 

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 
consent. Facility expansions, production increases or process modifications which result new or increased discharges of 
pollutants must be reported by submission of a fresh consent application fo r prior permission of the Board 

6. Compilation of Monitoring- 
i. Samples and measurements taken to meet the monitoring requirements specifi ed above shall be representative of the 
volume and nature of monitored discharge. 
ii. Following promulgation of guidelines establishing test procedures fo r the analysis of pollutants, all sampling and 
analytical methods used to meet the monitoring requirements speci fied above shall confo rm to such guidelines unless 
otherwise speci fied sampling and analytical methods shall conform to the latest edition of the Indian Standard speci fications 
and where it is not specified the guidelines as per standard methods fo r the examination of Water and Waste latest edition of 
the American Public Health Association, New York U.S.A. shall be used. 
iii. The applicant shall take samples and measurement to meet the monthly requirements speci fied above and report online 
through XGN the same to the Board. 

7. Recording of Monitoring- 
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 
Consent. 
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 
follows: 

(i) The date, exact place and time of sampling 
(ii) The dates on which analysis were perform ed 
(iii)Who perform ed the analysis? 
(iv)The analytical techniques or methods used and 
(v)The result of all required analysis 
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iii. If the applicant monitors any Pollutant more frequ ently as is by this Consent he shell include the results of such 
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form. 
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants 
by the applicant or when requested by Central or State Board or the court. 

8. Reporting of Monitoring Results:- 
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 
report on line to the Board. 

9. Limitation of discharge of oil Hazardous Substance in harm ful quantities:- 
The applicant shall not discharge oil or other hazardous substances in quantities defined as harm ful in relevant regulations 
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 

10. Limitation of visible floating solids and foam: 
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam. 

11. Disposal of Collected Solid- 
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazd & other waste Rules 2016. 
And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such 
a manner as to prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other 
animal collected or trapped as a result of intake water screening or treatment may be returned to eaters body habitat. 

12. Provision for Electric Power Failure- 
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 
electric power source suffi cient to operate all facilities utilized by the applicant to maintain compliance with the terms and 
conditions of the Consent. 

13. Prohibition of By pass system- 
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 
and conditions of this Consent in prohibited except : 
i. where unavoidable to prevent loss of life or severe property damage, or 
ii. Where excessive storm drainage or run off would damage any facilities necessary fo r compliance with the terms and 
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 
diversion or by-pass in accordance with the procedure speci fied above for reporting non-compliance. 

14. Industry/Institute/mine management shall submit the information online through XGN in referen ce to compliance of 
consent conditions. 

Additional Water condition:  - (if any) : - 
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CONDITIONS PERTAINING TO AI R (PREV ENTION  & CONTROL OF POLLUTION) ACT 1981 : - 

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the 
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained 
continuously so as to achieve the level of pollutants to the following standards:- 
Name of section Capacity Stack 

height(mtrs)
Fuel Control equipment to be installed P.M, SOX, 

NOX(mg/NM3) 
D.G. Sets 63 kva 2 DIE accoustic enclosure,Hood Cover, 150,100,50 

Reaction Vessels 4 react. & 2 com. 
stack 30 LNG Green Belt,Scrubber, Flair stack 150,100,50 

2. The applicant shall observe the following fuel pattern: 
Name of Fuel Quantity 
Diesel 6 liter/hr. 

 
2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 
16/11/09. Some of the parameters are as follows: 

a. Particulate Matter (less than 10 micron) - 100 µg/m3 (PM10 µg/m3 24 hrs. basis) 
b. Particulate Matter (less than 2.5 micron) - 60 µg/m3 (PM2.5 µg/m3 24 hrs. basis) 
c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m3 
d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m3 
e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m3 

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the 
premises less than 75 dB(A) during day time and 70 dB(A) during night time. 

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 
emission/section/activities. 

5. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages 
etc. 

6. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum 
spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and 
as stated in additional condition 

 
Additional Air condition: - (if any) : - 

Industry shall strictly compliance guidelines of standard operating procedure of CPCB. 

GENERAL CONDITIONS: 

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scienti fically so as 
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities fo r disposal to dumping 
site. If required. 

Non Hazardous Solid wastes:- 
 

Type of waste Q uantity Disposal 

Scrap/ Plastic packing material wood, card board, gunny begs etc  Sale to authorized party /As Per CPCB. 
MoEF Guide lines / Others. 

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 
upon the representation of credentials: 

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the fun ctions of the 
Board. 

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 
be kept under the terms and conditions of this Consent. 

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 
Consent. 

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or, 
e. To sample at reasonable times any discharge or pollutants. 
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3. This consent/authorisation is transferabl e, in case of change of ownership/management and address es of new 
Owner/partner/Directors/proprietor should immediately apply for the same. 

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 
regulations. 

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization 
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does 
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 
unit separately and have to comply separately as per there Act / Rules. 

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date. 

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 
date of expiration of this consent/authorisation 

8. The industry/unit shall establish a separate environmental cell, headed by senior offi cer of the unit for reporting the 
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st 
March on or before 30th September every year to the Board. 

9. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 

10. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 
or in part during its term for cause including, but not limited to, the following : 

(a) Violation of any terms and conditions of this Consent. 
(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts. 
(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge. 

11. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 
necessary action will be initiated against the industry. 

 
Additional condition: - (if any) : - 

 
 

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974 , The Air (Prevention & 
Control of Pollution) Act,1981is granted to your industry subject to ful fillment of all the conditions mentioned above. For 
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of 
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use 
any outlet for the discharge of effluent and gaseous emission. 

 
 
 
 
 

For and on behalf of 
M.P. Pollution Control Board 

 
 
 
 

( Regional Officer ) 

 

 
e-Signed On 09/03/2019 13:26:32                            NETRAPAL SINGH (RO) 
(Organic Authentication on AADHAR from UIDAI Server) TPAV # R4CU5K2CTP       
  

Consent No:AW-62460,Validity:04/01/2024, Outward No:14292,09/03/2019 
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NO: / MPPCB/ GWR 

 
To,  

The Occupier, 

M/s. Star Biofuels Pvt. Ltd., 

Plot No. C-6, Indus. area Banmore, Dist. Morena, Nikhil Agrawal, Bharosi Ki Dharmashala road 
Duttpura, Morena, Dist : Morena, Tal : Morena, SIDC : I/A Banmore 

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under section 21 
of the Air (Prevention & Control of Pollution) Act,1981 and Authorization under Hazardous and other Waste (Management 
& Transboundary movement) Rules, 2016 

Ref: Your Consent to Operate Application Receipt No. 685471 Dt. 02/05/2018 and last communication received on 
Dt.01/05/2018 

 
With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein. 
The M. P. Pollution Control Board has agreed to grant consent up to 04/01/2019 & authorisation up to 04/01/2023, subject to the 
fulfillment of the terms & conditions, enclosed with this letter and- 

 
 SUBJECT TO THE FOLLOWING CONDITIONS : - 

a. Location: Plot No. C-6, Indus. area Banmore, Dist. Morena, Nikhil Agrawal, Bharosi Ki Dharmashala road Duttpura, 
Morena Plot No. C-6, Indus. area Banmore, Dist. Morena, I/A Banmore, Morena, Morena 

b. The capital investment in lakhs: Rs. 281 

c. Product & Production Capacity: 
Product Production Qty / year 

carbon powder 2200.000 M.T (Two Thousand Two Hundred Metric Ton) 
electricity generation by dg set 63.000 KVA (Sixty Three KVA) 
Pyrolysis oil 2500.000 M.T (Two Thousand Five Hundred Metric Ton) 
steel wire 900.000 M.T (Nine Hundred Metric Ton) 

Note:- For any change in above industry shall obtain fresh consent from the board. 

The Validity of the consent is up to 04/01/2019 and has to be renewed before expiry of consent validity. Online application through 
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 

Enclosures:- 
* Conditions under Water Act 
* Conditions under Air Act 
* Conditions under Hazardous Rules 
* General conditions 

 
 
 
 
 
 
 
 

  
e-Signed On 09/05/2018 18:57:59 
(Organic Authentication on AADHAR from UIDAI Server) 
TPAV # IJQG4981LA 

NETRAPAL SINGH 
Regional Officer 

PCB ID: 109038 CONSENT NO: *** 
VALIDITY (A/ W): 04/ 01/ 2019 

VALIDITY (H): 04/ 01/ 2023 
CCA-Expansion RED-SMALL 
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pH 

Suspended Solids 

BOD 3 Days 270C 

COD 

Oil and grease 

Between 5.5 – 9.0 

Not exceed 100 mg/l. 

Not exceed 30 mg/l. 

Not exceed 250 mg/l. 

Not exceed 10 mg/l. 

TDS 

Chlorides 

Not exceed 

Not exceed 

2100 mg/l. 

1000 mg/l. 

 
 

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 : - 

1. The daily quantity of trade effluent at out fall of the unit shall not exceed 1.000 KL/day, and the daily quantity of sewage 
at out fall of the unit shall not exceed 1.500 KL/day 

2. Trade Effluent Treatment:- 
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and 

maintain the same properly to achieve following standards- 

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable. 

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted 
to the Board and maintain the same properly to achieve following standards- 

 

pH 

Suspended Solids 

Between 

Not exceed 

5.5 – 9.0 

10 mg/l. 

BOD 3 Days 270C Not exceed 10 mg/l. 

COD Not exceed 250 mg/l. 

Oil and grease Not exceed 10 mg/l. 

 
 

Sr Water Code (Qty in klpd - Kilo Ltr per Day) WC : 4.000 WWG : 2.500 Water Source Remark 
1 Cooling Water 2.000 1.000 SIDC  

2 Domestic Purpose 2.000 1.500 SIDC  

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt 
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall 
be discharged outside of industry/unit premises. 

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 
consent. Facility expansions, production increases or process modifications which result new or increased discharges of 
pollutants must be reported by submission of a fresh consent application for prior permission of the Board 

6. Compilation of Monitoring- 
i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 
volume and nature of monitored discharge. 
ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 
the American Public Health Association, New York U.S.A. shall be used. 
iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online 
through XGN the same to the Board. 

7. Recording of Monitoring- 
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 
Consent. 
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 
follows: 

(i) The date, exact place and time of sampling 
(ii) The dates on which analysis were performed 
(iii)Who performed the analysis? 
(iv)The analytical techniques or methods used and 
(v)The result of all required analysis 
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iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form. 
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants 
by the applicant or when requested by Central or State Board or the court. 

8. Reporting of Monitoring Results:- 
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 
report on line to the Board. 

9. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 
The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 

10. Limitation of visible floating solids and foam: 
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam. 

11. Disposal of Collected Solid- 
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazd & other waste Rules 2016. 
And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such 
a manner as to prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other 
animal collected or trapped as a result of intake water screening or treatment may be returned to eaters body habitat. 

12. Provision for Electric Power Failure- 
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and 
conditions of the Consent. 

13. Prohibition of By pass system- 
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 
and conditions of this Consent in prohibited except : 
i. where unavoidable to prevent loss of life or severe property damage, or 
ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance. 

14. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 
consent conditions. 

Additional Water condition:  - (if any) : - 



Consent Order  M.P. Pollution Control Board - Gwalior 
Pandit Deendayal Nagar,Housing Board Colony, 

Gwalior 474 020 
Gwalior 

Tele : 0751-2472020 

Consent No:AWH-54294,Validity:04/01/2019,Hazd Validity:04/01/2023, Outward No:13645,09/05/2018, TPAV # IJQG4981LA 
Print Dt: 04/05/2018 Page: 4 / 7 N    I     C   e-Signed (Physical Signature NOT requires) 

 

 

 
 

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 : - 

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the 
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained 
continuously so as to achieve the level of pollutants to the following standards:- 
Name of section Capacity Stack height 

(mtrs) 
Fuel Control equipment to be installed P.M, SOX, 

NOX(mg/NM3) 
D.G. Sets 63 KVA 2 DIE Acoustic enclosure, Hood Cover, 150,100,50 

Reaction Vessels 
7ton, 4 react. 

& com. st. 30 LNG Green Belt,Scrubber, Flairing system 150,100,50 

2. The applicant shall observe the following fuel pattern: 
 

Name of Fuel Quantity 
Diesel 6 liter/hr. 

 
2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 
16/11/09. Some of the parameters are as follows: 

a. Particulate Matter (less than 10 micron) - 100 µg/m3 (PM10 µg/m3 24 hrs. basis) 
b. Particulate Matter (less than 2.5 micron) - 60 µg/m3 (PM2.5 µg/m3 24 hrs. basis) 
c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m3 
d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m3 
e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m3 

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the 
premises less than 75 dB(A) during day time and 70 dB(A) during night time. 

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 
emission/section/activities. 

5. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages 
etc. 

6. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum 
spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and 
as stated in additional condition 

 
Additional Air condition:  - (if any) : - 

Industry shall strictly compliance guidelines of standard operating procedure of CPCB. 
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CONDITIONS PERTAINING TO THE HAZARDOUS AND OTHER WASTES (MANAGEMENT AN D 
TRANSBOUNDARY MOVEMENT) RULES, 2016: - 

[See rule 6 (2) ] FORM -2 

FORM FOR GRANT OR RENEWAL OF AUTHORISATION BY STATE POLLUTION CONTROL BOARD TO 
THE OCCUPIERS, RECYCLERS, REPROCESSORS, REUSERS, USER AND OPERATORS OF DISPOSAL 

FACILITIES 

1. The operator of facility, i.e. occupier Star Biofuels Pvt. Ltd. is hereby granted the authorization to operate a facility for 
collection, reception, treatment, storage, transport and dispose of Hazardous waste to be generated and disposed to the 
tune mentioned in table below on the premises situated at Plot No. C-6, Indus. area Banmore, Dist. Morena, Nikhil 
Agrawal, Bharosi Ki Dharmashala road Duttpura, Morena Plot No. C-6, Indus. area Banmore, Dist. Morena, I/A Banmore, 
Morena, Morena, Phone No. 9039636800 

2. The authorization granted to operate a facility for generation, collection, reception, storage and transport of hazardous 
waste 

 

Category of Hazardous Waste as per 
the Schedules I, II and III of these rules 

Authorised mode of disposal or recycling 
or utilisation or co-processing, etc. 

Quantity 
(ton/annum) 

Sludge From Treatment Of Waste Water Arising Out Of Cleaning / 
Disposal Of Barrels / Containers(34.2) 

COL,GEN,REU,STO 20.000-M.T 

Used or Spent Oil(5.1) COL,GEN,STO,RRE 0.010-M.T 

3. The waste specified under hazardous waste stream as mentioned above shall be stored as per MoEF and CPCB 
guidelines issued time to time and disposed off as indicated in above table at SL. No. 3 as Hazardous and other Waste 
(Management & Transboundary movement) Rules, 2016. 

 
4. The authorization shall be in force for a period of Five years from 05/01/2018 to 04/01/2023 

 
5. The industry shall take all the steps wherever required, for reduction of the waste generated or for recycling or reuse. 

 
6. The industry shall display the information on hazardous waste generated on notice board of size 6’ x 4’ (in Hindi & 
English) outside the unit main gate along with quantity and nature of hazardous chemicals being handled in the plant, 
including wastewater, air emission and hazardous wastes. 

 
7. The authorisation is subject to the terms & conditions as given below and to such conditions as may be specified in the 
rules for the time being in force under the Environment (Protection) Act, 1986. Violation of any of the conditions shall be 
liable for legal action as per provisions under Environment (Protection) Act, 1986. 

Terms and Condition Of Authorisation 

1. The authorisation shall comply with the provision of Environment (Protection) Act, 1986 and the rules made there 
under. 

 
2. The authorisation or its renewal shall be produced during inspection on the request of the inspecting officer authorized 
by the State Pollution Control Board. 

 
3. The authorized person shall not rent, lend, sale, transfer or otherwise transport the hazardous wastes without 
obtaining prior permission of the State Pollution Control Board. 

 
4. If the industry comes in such a category where insurance under Public Liability Insurance Act, is necessary, the industry 
shall comply with provision and submit a copy of the policy to the Board. 

 
5. Any unauthorized change in production capacity, process, raw materials, personnel, equipments etc. as mentioned in the 
application by the person authorized shall constitute a breach of this authorisation. 

 
6. The unit should maintain the records of hazardous wastes as per the Form-3 of rule 9 (1) and should online submit the 
annual return in Form No.4 as per the rule 9 (2) to this office on or before 31st January every year. 

 
7. Details of auction/sale of non–ferrous hazardous waste should be submitted online in form no.13 to this office annually. 

 
8. An on-site storage for waste for a maximum period of one year or a maximum quantity of 10 MT, whichever is less, 
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bottom. The site should be covered and properly protected to prevent the entry of rainwater in storage area. 
 

9. It is the duty of authorized person to take prior permission of the M.P. Pollution Control Board to close down the 
facility. 

 
10. The information regarding quantity of hazardous wastes generated and its analysis report should be sent to the Board 
online quarterly. 

 
11. Hazardous Waste Storage Site & Danger signboard shall be provided with all safety devices at the storage site. 

 
12. The authorized person should inform the name and address of the contact person responsible for hazardous waste 
management. 

 
13. In case of importing Hazardous Waste, occupier shall apply to the M.P. Pollution Control Board, 180 days in advance 
in Form-6, for permission to import of the waste as per Rule 13 (i) of Hazardous and other Waste (Management and 
Transboundary Movement) Rules 2016 as amended up to date. 

 
14. In the event of any accident due to handling of hazardous wastes, the authorized person must inform immediately to 
the Regional Office & Head office of the board on Fax/telephone/email-it_mppcb@rediffmail.com about the incident and 
detail report should be sent in Form No.5 as per rule –10 of Hazardous and other Waste (Management and Transboundary 
Movement) Rules 2016 as amended up to date. 

Additional Haz condition:  - (if any) : - 
 
 

GENERAL CONDITIONS:  

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as 
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping 
site. If required. 

Non Hazardous Solid wastes:- 
 

Type of waste Quantity Disposal 

Scrap/ Plastic packing material wood, card board, gunny begs etc  Sale to authorized party/As Per CPCB. 
MoEF Guide lines / Others. 

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 
upon the representation of credentials: 

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 
Board. 

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 
be kept under the terms and conditions of this Consent. 

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 
Consent. 

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or, 
e. To sample at reasonable times any discharge or pollutants. 

3. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new 
Owner/partner/Directors/proprietor should immediately apply for the same. 

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 
regulations. 

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization 
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does 
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 
unit separately and have to comply separately as per there Act / Rules. 

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date. 

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 
date of expiration of this consent/authorisation 
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8. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the 
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st 
March on or before 30th September every year to the Board. 

9. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 

10. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 
or in part during its term for cause including, but not limited to, the following : 

(a) Violation of any terms and conditions of this Consent. 
(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts. 
(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge. 

11. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 
necessary action will be initiated against the industry. 

 
 

 
Additional condition: - (if any) : - 

 
 

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974 , The Air (Prevention & 
Control of Pollution) Act,1981 and the Authorization under Hazardous Waste (Management handling & Transboundary 
movement) Amended Rule, 2016 is granted to your industry subject to fulfillment of all the conditions mentioned above. For 
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of 
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use 
any outlet for the discharge of effluent and gaseous emission. 

 
 
 
 

For and on behalf of 
M.P. Pollution Control Board 

 
 
 
 

( Regional Officer ) 
 
 
 
 
 
 
 
 
 
 
 
 

  
e-Signed On 09/05/2018 18:57:59 
(Organic Authentication on AADHAR from UIDAI Server) 
TPAV # IJQG4981LA 

NETRAPAL SINGH 
Regional Officer 

Consent No:AWH-54294,Validity:04/01/2019,Hazd Validity:04/01/2023, Outward No:13645,09/05/2018, TPAV # IJQG4981LA 







 



 



 



 



Annexure C-17





Annexure C -18





Annexure C -19





 



 



 


